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Medical College in Rajasthan 

1934. Dr. L. M. Singhvi: Will the 
Minister of Ilealth be pleased to 
state: 

(a) whether the Government of 
Rajasthan have during the last six 
months submitted any proposal or 
scheme for setting up a medical col-
lege or colleges in Rajasthan within 
the Third Plan period; and 

(b) if so, the details thereof and the 
action taken by Union Government 
thereon? 

The Minister of Health (Dr. Sushila 
iNayar): (a) No formal proposal or 
scheme for setting up a Medical Col-
lege or Colleges in Rajasthan has been 
received from the Government of 
Rajasthan. 

(b) Does not arise. 

Medical Facilities In Rural Areas 

1935. Shrimatl Savitri Nigam: Will 
the Minister of Health be pleased to 
state: . 

(a) whether Government propose 
to organise surveys in the rural areas 
to find out the people's actual medical 
requirements and conditions of rural 
dispensaries; and 

(b) it 80, the details thereof? 

The MiDI8ter of Health (Dr. Sashila 
Nayar): (a) No, Sir. A comprehen-
sive Survey was recently conducted 
by the Health Survey and Planning 
Committee (Mudaliar Committee) and 
a detailed report was submitted by 
the Committee in 1961, which gives 
in detail the existing position and 
future requirements of medical care 
in the country. 

(b) Does not arise. 

Customs Duty OD Heariag Aids 

1936 f Shrimati Savitri Nigam: . L Shri Maheswar Naik: 

Will the Minister of Finance be 
pleased to state the percentage of 
customs duty on hearing aids and 
components of hearing aids levied by 
the Customs Department? 

The Minister of Finance (Shri T. T. 
Krishnamachari): The statutory rate 
of customs duty leviable on hearing 
aids and component parts thereof, on 
import into India, is 60 per cent ad 
valorem (Standard) and 50 per cent 
ad valorem (Preferential) plus sur-
charge at the rate of 10 per cent of 
the duty. However, by a notification, 
this statutory rate has been reduced 
to 10 per cent ad valorem (Standard), 
plus surcharge at the rate of 10 per 
cent of the duty, and Nil (Preferen-
tial). Parts which can be used other-
wise than in hearing aides are not 
entitled to the reduced rates of duty 
and are assessed at different rates 
under the appropriate items. 

Rewaris In Customs aDd Excise 

1937. Shri D. B. Raju: Will the· 
Mi;ndS'ter of Finaocebe pleased to 
state the numJber of cases of rewards 
in Cuslioms and Central ExlCise still 
pending IllUlCWm and disbursement 
sinCe 1951 in Hyderabad Collectorate? 

The MIDI8ter of FiDaDce (Sbri T. T. 
Kri ...... madlarl) : The required in-
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fonii.ition is as under:—

Number of peniding reward cases 
pertaining to—
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Year
1951

Subse
quent
years

Total

Central Excise 4 105 109

Customs . 21 21

T o t a l  . 4 126 130

Licences for Goldsmiths 
J  Shrimati Savitri Nigam:

1938. Shri Hem Raj:
Shri Onkar Lai Berwa:

Will the Minister of Finance be 
pleased to state:

(a) the procedure for the grant of 
licences to goldsmiths;

(b) the number of goldsmiths who 
'have applied for licences so far in the
Union Territories and other States;

(c) the number of licences which 
have been given to the goldsmiths in 
different States and Union Territories; 
and

(d) whether these licences have 
been issued by the Central Govern
ment or by the State Governments?

The Minister of Finance (Shri T. T. 
Krishnamachari): (a) The procedure
is set out in Rule 126 HH of the 
Defence of India Rules.

(b) The information is being col
lected and will be laid on the Table 
of the House when received.

(c) No certificates have been issued 
so far.

(d) The licences will be issued by 
authorised officers of the State Gov- 
emments|Union Territories on behalf 
o f the Administrator.
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Hospital near Mehrauli, New Delhi
1940. Shri Basumatari: Will the

Minister of Health be pleased to state:

(a) whether it is a fact that drink
ing water is not available to the 
patients in a hospital situated at 
Fatehpur Beri near Mehrauli, New 
Delhi; and

(b) if so, the steps Government are 
taking to remove this difficulty?

The Minister of Health (Dr. Sashila 
Nayar): (a) No, Sir.

(b) Does not arise.




